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CORAN : Hon'ble JIr. P.. Joshi 	Judicial Iember 

	

Hon sble  Mr. M.N. Singh 	Adjnjnjstrat.ive rrnber- 

The petitioners (3 in all) have sought permission 

to allow them to file single application as their cause 

is common and the relief is identical. In this C.\./69/89, 

the petitioners who are casual labourers butentrusted 'Y 

the duties ofyping job by the respondents. They have 

therefore, prayed that the respondents be directed to 

fix the pay scale of the petitioners on the lssis of 

the pay and salary given to class IV regular employees 

in the establishment. 

Having regard to the points raised in the 

application, we find that they deserve consideration. 

Accordingly application is admitted. 
t 

Issue notices to the respondents. They are 

directed to file reply within one month from the date 

of receipt of the notice. Issue show cause notice to 	-1 

show cause within 15 days why the ad interim relief 

as prayed for should not be granted. Registry to fix 

the case accordingly. 

M M Singh ). 	 P1N 7oshi 
Adirjnistratjve I'lember 	 Judicial Member 

*Mogera 
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Hon'ble r. C.S. Sharma .. Judici1 erbcr 

Hon'ble i r. •1. Sjnh 	.. Administrative Jember 

jnera .earned 

3 for tire. :r, 

3titiofler imas no 

L.: the matter 

G S Shame 
Tudicial em:ber 
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Corarn : I-ioble .vi 	P.H.  .iTi. Tivedi 	Vice Ciairman 

Hon'ble Llr. P..i Jshi 	 Judicial 1ember 

23/10,' 1989 

In view of the aeplication dated 19/ 9/1989 

the etitiori na be trated es withdrawn. Mr.Jagdisl-i 

Yadav for Mr.J.D.jinera, learned advocate for the 

iJespoflont preseet. The case is diseosed of as withdrawn. 

(P ..Trjved 1) 
Vie e Chairman 

Judic)t 11ember 
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